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ORISSA ORDINANGE No. 2 OF 1958

THE ORISSA MOTOR SPIRIT (TAXATION ON SALES)
(AMENDMENT) ORDINANGE, 1958 '

[ Published in an extmordinary issue of the Orissa Gazette
dated the 8th March, 1958 1 L
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AN
ORDINANCE
To AMEND THE OBissa Moror Spirrr (TaXaTien ON SALES) «
Acr, 1946
WHEB,EAS the legislature of the State of
- Origsa is not in Session ; P

AND WHEREAS the QGovernor of Orissa is
satisfied that circumstances exist which render it
necessary for him to take immediate action to amend
the Orissa Motor Spirit (Taxation on Sales) Act, Orissa et
1946, in the manner hereinafter appearing ; 9 of 1946,

- NOW, THEREFORE, in exercise of the powers
conferred by clause (1) of Article 218 of the Consti-
tution, the Governor of Orissa is pleased to mske "
and promulgate the following Ordinance in the Ninth
Year of the Republic of India,

Bt tile -~ 4 (1) This Ordinance may be called the Orissa
“encement. Motor Spirit (Taxzation on Sales) (Amendment)
7 QOrdinance, 1958,

(2) It shall come into force at once.

dmendmen 9, For the proviso to sub-section (3) of section 7
oriss e § OF the Origsa Motor Spirit (Taxation on Sales) Aoct, Orisss Asto 3.
_ ofreab. - 1046, the following provise shall be substituted, 1946

- tamely — _

“ Provided that no registration certificate under Q
this Act shall be granted to any pérson wunless the
premises for the storage of ga.’ugerous petroleum -
wherein such person stores petroleum for sale, is
licensed under the Petrolenm Act, 1934 and if any s0of19se

. such licence granted under that Act is cancelled, )
" ‘suspended or is not renewed, any registration certi-
ficate granted under this Aot tofthe holder thereof
shall be deemed to be cancelled, suspended ’or not
renowed as the case may be .

CurTack Y. N. SUKTHANKAR
The 5th March 1958 Governor of Orissa, -



